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HIMACHAL PRADESH ELECTRICITY REGULATORY COMMISSION, SHIMLA
Vidyut Aayog Bhawan, Block-37, SDA Complex, Kasumpti, Shimla-171009

NOTIFICATION
Shimla, the 1st December, 2025

No. HPERC-401.—The Himachal Pradesh Electricity Regulatory Commission, in exercise
of the powers conferred under sub-section (1) and clauses (za) and (zb) of sub-section (2)
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of Section 181, Sections 57, 58, 59 and clause (i) of sub-section (1) of Section 86 of the Electricity
Act, 2003 (36 of 2003), read with Section 21 of the General Clauses Act, 1897 (10 of 1897), and all
other powers enabling it in this behalf, after previous publication, makes the following Regulations
further to amend the Himachal Pradesh Electricity Regulatory Commission (Distribution
Performance Standards) Regulations, 2010, namely:—

REGULATIONS

1. Short title and commencement.—(1) These Regulations may be called the Himachal
Pradesh Electricity Regulatory Commission (Distribution Performance Standards) (Third
Amendment) Regulations, 2025.

(2) These Regulations shall come into force from the date of their publication in the
Rajpatra, Himachal Pradesh.

2. Amendment of Regulation 2.—In Regulation 2 of the Himachal Pradesh Electricity
Regulatory Commission (Distribution Performance Standards) Regulations, 2010 (hereinafter
referred to as the “Principal Regulations™), after sub-regulation (10), the following sub-regulation
(10A) shall be inserted, namely:—

“(10A) “Hilly Areas/terrain” shall mean and include, for the purposes of these regulations,
all areas/terrains having height above 1000 meter from the mean sea level;” .

3. Amendment of Regulation 4.—In Regulation 4 of the Principal Regulations, for sub-
regulation (2), the following sub-regulation shall be substituted, namely:—
“(2) “Notwithstanding anything to the contrary contained in sub-regulation (1), the
Reliability Indices as specified under item 4 of the Schedule appended to these Regulations,
shall be followed.”.
4. Amendment of Regulation 5.—In Regulation 5 of the Principal Regulations,—
(1) in sub-regulation (11), for the words, figures and signs “latest by 30th September,

2022,”, the words and sign “within thirty days from the date of publication of
these amendment Regulations,” shall be substituted.; and

(i) sub-regulation (12) shall be omitted.

5. Amendment of Schedule.—In Schedule appended to the Principal Regulations,—

(1) initem (2), for sub-items E, F and Q, the following sub-items shall be substituted,
namely:—
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“ Guaranteed Standards of Performance Overall
Standards of
performance
Sl. Nature of service Maximum Time Minimum Compensation
No. Limit for Leviable Target levels
rendering Compensation  |Compensatio
service payable to n payable to
individual individual
consumer if the | consumer if
event affects a the event
single consumer | affects more
than one
consumer
1 2 3 4 5 6
E | Complaints about meters
Testing and checking for 5 Days correctness Rs.80/- each day of Not 90% of
of meters default beyond applicable requests/
maximum specified complaints
time limit
F | Consumers Defective/Stopped/Burnt Meter/Metering Equipment Replacement
(D) LT Consumers
(a) urban areas
(1) Replacement not 24 hours Rs. 150/- for each Not Min. 90%
attributable to day of default applicable
consumer’s fault beyond maximum
specified time
limit
(2) Replacement attributable Rs. 150/- for each Not Min. 90%
to consumer’s fault such day of default| applicable
as tampering, defect in beyond maximum
consumer’s installation, specified time
meter  getting  wet, limit
connecting unauthorized
additional load etc. and
the cost of the meter is
recoverable from the
consumer and meter is
to be supplied by the
licensee —
(i) serving a notice to | 24 hours
the consumer for
recovery of cost of
the meter
(ii) replacement of meter | 24hours after
receiving the
payment from the
consumer.
(iii) replacement of meter | Consumer  shall
if consumer is provide meter

providing the meter.

within 12 hours
and licensee will
replace meter
within next 12
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hours. In case the
consumer fails to
provide the meter

in 12 hours,
licensee shall
provide and

replace the meter
within 24 hours
and shall recover

the cost from
consumer in the
subsequent bills

(b) rural and remote Areas

(1) Replacement not attribu- 72 hours Rs.150/- for each Not Min. 90%
table to consumer’s fault day of default | applicable

beyond maximum
specified time
limit.

(2) Replacement attributable Rs. 150/- for each Not Min. 90%
to consumer’s fault such day of default | applicable
as tampering, defect in beyond maximum
consumer’s installation, specified time
meter  getting  wet, limit.
connecting unauthorized
additional load etc. and
the cost of the meter is
recoverable from the
consumer and meter is
to be supplied by the
licensee—

(i) serving a notice to the 24 hours
consumer for recovery
of cost of the meter.

(i) replacement of meter 72  hours after

receiving the
payment from the
consumer and
after the
necessary and

(iii) replacement of meter, if

consumer is providing
the meter.

corrective action,
if any, is taken by
the consumer.

Consumer  shall
provide meter
within 36 hours
and licensee will
replace meter
within next 36
hours. In case the
consumer fails to
provide the meter
in 36 hours,
licensee shall
provide and
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replace the meter
within 72 hours
and shall recover
the cost from
consumer in the
subsequent bills.
(II) H.T. Consumers (for Urban, Rural and Remote Areas)
(1) Replacement not  attribu- 24 hours Rs. 400/- for each Not Min. 95%
table to consumer day of default beyond| applicable
specified maximum)|
time limit
(2) Replacement attributable Rs. 400/- for each Not Min. 95%
to consumer fault such day of default beyond| applicable
as tampering, defect in maximum specified
consumer’s installation, time limit
meter  getting  wet,
connecting unauthorized
additional load etc.
and the cost of the
meter is recoverable
from the consumer and
meter is to be supplied
by the licensee.
(i) serving a notice to the | 24 hours
consumer for recovery
of cost of the meter.
(i) replacement of meter. 24 hours
(iii) replacement of meter if | Consumer shall
consumer is providing | provide meter
the meter. within 12 hours
and licensee will
replace meter
within next 12
hours. In case the
consumer fails to
provide the meter
in 12 hours,
licensee shall
provide and
replace the meter
within 24 hours
and shall recover
the cost from
consumer in the
subsequent bills.

Temporary supply of Power (for Urban, Rural and Remote Areas):

(a) Examination the technical | Within the | Rs. 80/- per Not Min. 95%
feasibility of the | timelines as | day of Applicable
connection requested | specified in table | default
for and if found | under  sub-para

feasible sanctioning

(3.1.4) (b)of para




8912 o194, feAmae usel, 06 faawR, 2025 /15 AT, 1947
the load and raising a | 3.1 of Electricity
demand note . Supply Code.
(b) Release of temporary LT Rs.
connection — 200/day
(i) Where no extension of | Within 48 (forty | 11kV  Rs.
distribution mains or the | eight) hours from | 200/day Not Min. 95%” ;
commissioning of new | the receipt of applicable
sub-station is involved. application and | 22kV
payment of | Rs.200/day
charges.
(i) Where extension of | Within the| 33kV
distribution mains or | timelines as | Rs.500/day
the commissioning of | specified in item
new sub-station is | (b) of sub-para| EHT Rs.
involved. (3.1.6) under para| 500/ day
3.1 of Electricity
Supply Code.

(ii) in item (4)—

(A)

(B)

in para (I), for first, second and third sub-paras, the following sub-parasshall be substituted,
namely:—

“The licensee shall supply 24x7 power to all categories of consumers. Reliability of the
distribution system operated by the licensee shall be computed on the basis of number and
duration of momentary interruptions and sustained interruptions in pre-defined period of time e.g.
quarterly, annually etc. In a power system, it may take a few minutes for repetitive operation of
protective devices, to restore power after transient faults or to re-route power in the network to
restore supply to the affected area.

The licensee shall compute and report the value of following momentary and sustained
interruption indices, prescribed by the Institute of Electricals and electronics engineers (IEEE)
Standard 1366 of 2003.” ; and

after sub-para ‘d’, the following sub-para ‘e’ shall be added, namely:—

“e. Momentary Average Interruption Frequency Index (MAIFI) means the average number of
momentary interruptions per consumer occurring during the reporting period—

MAIFI =X N;
CN
Where
N; = Total number of interrupted consumers for each momentary interruption event during
the quarter.

CN = Total number of consumers served.

Momentary interruptions shall mean and include interruptions of duration less than 5 minutes.”.

By order of the Commission,

Sd/-
Secretary.
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LABOUR, EMPLOYMENT & OVERSEAS PLACEMENT DEPARTMENT

NOTIFICATION

Shimla-171 001, the 16th October, 2025

No. LEP-A003/19/2023-Loose-1.— Whereas in pursuance of the provisions of Section 112
read with Section 115 of Factories Act, 1948 (Act No. LXIII of 1948), the draft Himachal Pradesh
Factories (Amendment) Rules, 2025 were published in the Rajpatra, Himachal Pradesh on
08-08-2025 vide this Department Notification of even number dated 01-08-2025 for inviting the
objections & suggestions of the person(s) likely to be affected thereby;

And whereas, no objections/suggestions have been received, therefore, in exercise of the
powers conferred by Section 112 of the Factories Act, 1948(Act No. LXII) of 1948), the Governor,
Himachal Pradesh is pleased to make the following rules further to amend the Himachal Pradesh
Factories Rules, 1950 notified vide Industries Department Notification No. D 80-12/48-III, dated

06-05-1952, namely:—

1. Short title and commencement

(1) These rules may be called the Himachal Pradesh
Factories (Amendment) Rules, 2025.

(2) These rules shall come into force from the date of
their publication in the Rajpatra (e-Gazette),
Himachal Pradesh.

2. Amendment of SCHEDULE-II

In clause 3 of SCHEDULE II of the Himachal
Pradesh Factories Rules, 1950 (hereinafter referred to
as the ‘said rules’),—the words "women and” shall
be deleted.

3. Amendment of SCHEDULE-III

In clause 3 of SCHEDULE III of the said rules, the
words "women and'" shall be deleted.

4. Amendment of SCHEDULE-IV

In clause 4 of SCHEDULE 1V, of the said rules, the
words "women and'" shall be deleted.

5. Amendment of SCHEDULE-VI

In clause 4 of SCHEDULE VI, of the said rules, the
words “women or” shall be deleted.

6. Amendment of SCHEDULE-VII

In clause 1 of SCHEDULE VII, of the said rules, the
words "women and'" shall be deleted.

7. Amendment of SCHEDULE-VIII

In clause 3 of SCHEDULE VIII, of the said rules the
words "women and'" shall be deleted.

8. Amendment of SCHEDULE-XI

In clause 5 of SCHEDULE XI, of the said rules, the
words "women or” shall be deleted.

9. Amendment of Form No. 20

In Form No. 20 of the said rules,—

(1) In clause 1, the words “for more than 9 hours in
any day” the words “for more than 10 hours in
any day” shall be substituted.
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(i1)) In clause 6, for the words and numbers “no
period shall exceed 5 hours”, and “more than
10"2 hours” in any day or with the permission
of the Chief Inspector in writing, 12 hours”
the words and numbers “no period shall exceed
6 hours” and “more than 12 hours in any
day” shall be substituted respectively.

(ii1) In clause 10, the following shall be substituted,

namely,—
“10 Leaves of Employment of Women. Section
66.—the words women shall be employed in
any factory for not more than 10 hours in any
day or between the hours of 7 p.m. to 7 A.M.

By order,
PRIYANKA BASU INGTY,
Secretary (LE & OP).

Office of the Sub-Divisional Magistrate, Dalhousie, Distt. Chamba (H.P.)

1. Vinay Thakur s/o Shri Subash Cand, r/o c¢/o Subash Chand, r/o Bus Stand Dalhousie,
Tehsil Dalhousie, District Chamba (H. P.) age 31 years.

2. Smt. Marea Sarmiento Arellano d/o Sh. Mario Arib Arellano, r/o Mabuco, Harmosa,
Bataan, Philippines (age 27 years) .. Applicants.

Versus

General Public

Subject.— Application for the Registration of Marriage under section 16 of the Special Marriage
Act, 1954.

Vinay Thakur and Smt. Marea Sarmiento Arellano have filed an application alongwith an
affidavit in the court of undersigned under section 16 of the Special Marriage Act, 1954 stating that
they have solemnized their marriage on 03-11-2025 and that they have been living together as
husband and wife since then. Hence their marriage may be registered under special Marriage
Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an objection personally or in
writing before this court on or before 22nd December, 2025. After that no objection will be
entertained and marriage will be registered.

Sd/-
Seal. (ANIL KUMAR BHARDWAJ),
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Marriage Officer-cam-Sub-Divisional Magistrate,
Dalhousie, District Chamba (H. P.).

In the Court of Sub-Divisional Magistrate, Chamba, Distt. Chamba (H.P.)

Dinesh Kumar s/o Sh. Ram Charan, r/o Village Pukhroti, P.O. Masroond, Tehsil & Distt.
Chamba (H.P).

And

Bharti d/o Sh. Bhoginder, r/o Village Suddal, P.O. Sidhkund, Tehsil & Distt. Chamba
(H. P).
Versus

The General Public

Subject— Registration of Marriage under Section 8 (4) of the H.P. Registration of Marriage
Act, 1996 (Act No. 21 of 1997).

Public Notice

Whereas, the above named applicants have made an application before me under section
8 (4) of H.P. Registration of Marriages Act, 1996 alongwith relevant records and affidavits stating
therein that they have solemnized their marriage on 04-11-2017 at their place of residence with
prevailing rites and customs but due to some un-avoidable circumstances it could not be entered in
the records of Gram Panchayat Masroond, Development Block Chamba well in time.

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the Registrar of Marriage and now, therefore, necessary order for the registration
of their marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, objection are invited from the general public that if, anyone has any
objections regarding the registration of marriage of above named applicants, they should appear
before the undersigned in my Court on or before 22-12-2025. at 02.00 p.M. either personally or
through their authorised agent of pleader.

In the event of their failure to do so, orders shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on 21st November, 2025.

Sd/-
Seal. (PRIYANSHU KHATI, 1AS,),

Sub-Divisional Magistrate,
Chamba, District Chamba (H.P.).
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3A: SRIFT BRI DI 9 ISR §RT Jfad fhar Smar 8 & 98 el a1 aahlerdd
fedd 17—12—2025 BT 915 QIUSX 2.00 ToT ISR BT ASTAd H BIOR 3B YT TARTOT
59 IHUM IR UL PR G © | BIOR 9 8F @1 IR H FIAIAR URA—13 R SRIam! 3 d
H g St |

ST fRHAId 20—11—2025 BT AR BXER T HIER 3METad §RT SINY fhar T |

AR | FEIRT / —
TS AHTEAT TUH 0y,
BITeT (fBovo) |

g ITQTAd eSSl fgdi Sl et gftsdi, fSar wiTer (fRo o)
B 0 : 814425 /2025 TR Ul : 19—11—2025

IR HAR YA Mg M, FarRil T ellh=, SrhaR IR, dedid givedi, fSTer Hirrs
(fRo wo) |

STH STAdAT

IAAT GHEH——TH GO |

geft e’ FAR YT i IW, AR 78Tl oJdlTd, STheR gRHI, dedia gived, e
Pl (B0 ¥0) 7 W IURIT BIR UIAT-ua M oW YA BT & b Uear g TS
F IS HEld Aedhd, dedid Giedl & 3ffWeRkd H el | IAPBT M A HFAR Tl &
T § S D IR IS, U9 HIS 9 Whel TAO—0F # IAA<R of 8, Slifs IASBT |Fel A
2| a1 SMeNT—3TTT A 8 91 & RO Uil &I feahdl &1 AHAT BT TS I8l 2 | 3ra: ureff
BT AT & & IWad T Aeld & ToRg e H IHHN M IAd_R Iu—H Aq="R AR
Tl fdhar S |

31 AIATIRYT Bl GAdTs B IoINIT $3d8R g B JAral gRT Jd fdar e € &
39 AW ORI & Gy H Bl UPR @1 SoR/UdR B d a8 fiAid 18—12—2025 B
INITATH 9 ThTAd- U BB MOAT UaRIST ol dRal Ahdl 8| S SURN g
IR/ QRIS SR FATIT 1 BT QAT il &1 1 UearR 9o T=ars & HeTdd AAThA & ol
e H IR FAR & IO fA<R IUAM A" FAR &Sl B D Qe UIRT dR &
STRIT |
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3T {1 20—11—2025 BT WX EXIER T HIBR AaTeld H SR §aAT |

SR | FRIRT / —
TETIdh FHedl, yord 2ofl,
dediel givsar, it swireT (fRo Yo) |

9 3fTeld deHIeiGR U4 HRIGR ITSIHGRI, desiia gived, fotem &iver (fRovo)
B 0 : 814426 /2025 TR U 18—12—2025

(fRowo) |

ERIR

SATH ST1dT

SAM JHEAL——SIR GRT 13(3) ST Ud Fg dolloRor i, 1969 & e o fafer @
UOTTdRT R T |

wrfefar faem <t g1 N @errell XM, MR Ta g SR &1, dedler gfvsar, e
FHiTel (fRodo) 7 ¥ IuRerd glax UrRi-—ua Udd fhar & f& S¥a o= fadie 22—07—1948
B IAT T IR TN o TH gArId O @ sifer # S9@ o= [y o T8 g8 7 e
I UArd ford & srferd # <ot fhar ST ifard 2 |

31d: FAAEIRYT Bl GAdIs v IolNdl IR g B! JAEI §RT JfAd fHa1 e & o
39 I H fhl YBR BT SoR /TARIS & dl 98 faAid 18—12—2025 Bl TSI T dhlaid
UeT BIHR 3O TARTST Gl Al Whdl & | S U BIg W IoR /YAl SN FARIT T BT
qem il fder <@l gE sl wolrell vMm, Earil a9 SIeER & @ o= Al e
22—07—1948 SN ¥RT 13(3) S Td g USRI AR, 1969 & d8d M UaId 9 &
e H Tol BRA & QT UIRT R & SR |

31TST &I 19—11—2025 DT WX IR g HIBR aTeld A SN §aTT |
HIER | TR / —

C [aN [N [aN
DIUDIRT qUSIEDIN],

dedie gfved, e wirer (720 o) |

g STGTed dedIeiaR U§ BRIGRN SUSIEdbR, dedia givedl, forem wimer (Bovo)
B 0 : 814424 /2025 ARG U : 18—12—2025

Sad g gF A e g, Al g RAyqR, SrheR o)1, dediel givsar, fo7el
srTeT (fBovo) |
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SAM JHEAL——SIR GRT 13(3) ST Ud Fg UolloRor i, 1969 & e o fafer @
USHIehROT R aN |

urefl STad R g3 s oMk g, el Mg REqR, Seer 8-41, dgdid givedl, e
FHiTST (fRodo) o ¥ IuReA Blax URI—Ud UK f&d1 & & 9@ o fa7id 06—06—1974
BT B3 & IR T | UM vaa Ugs! & e # S9al o faf &5 921 g8 & fordat
I vard gl & e # g faar S s 7 |

31d: FAAERYT Bl GAdls B Ioidl SIAER g B FAral gRT Gfad fbar oren & fob
39 I H fhel YR BT SOk /TARIS 8 o 98 faAid 18—12—2025 Bl IATIdT g dhlaid-
T BIPHR 3T UaRIST Gol HRdl AhdT © | SIP SURT Dl A IoR / TARN ok FHR-IT 1 811
aomr urell Saad e g3 s oMk g, MR g REgR, SR o) & o G &=
06—06—1974 SIX ©RT 13(3) S Ud Hg UGIlhRUl SfATIH, 1969 & Ted U™ Udrid fUss &
AT § T BRA & MM UIRT R e SR |

31S famies 19—11—2025 &I AR BXIER g HIER 3faTeld H SN 83l |

AER | FARIRT / —
PRIBN] TUSTIEHTN,

dedrel givsal, frar sirer (fRo bo) |

9 ST AP IF1, HREBNI SUSIEGRI Tq TeAIAGR BasTy,

Rterm sirer (fRovo)
AUAT <41 g1 ka4 R, Fardt i 91t e, dedia wasqR, St SirsT (2ovo)
TR |
ERL|
31T ST  BRIBEH |

T3 R GRT 13(3) ST 9 Hg UoIdROT SAFTIH, 1969 & Irid UM UETId
qIfear # S USTiaRor & R |

AUAT <4l YA Xaq R, il 1 wrdl A, aediid BagyR, rar sirer (fBodo)
3feTd Bl H U UIAI—ua d9d U UARId AIedl & 74 Ud Heg UoiiRoT AffaH, 1969
P SN IRT 13(3) & T&d 37U o H Y 5 d IR [T 2 | Wity 9 e far € 6
IHBT 4 10—05—1979 DI B3N & U] U™ UARIT AT & SH UG Jog foRex # &4 frfer
FRIATIR A9 WR USligd el ®Ralg 15 © | SAIIY 314 UM U=RId HIeA DI ST YSidhRol
PR B 3T QR SR |

31d: HIHTERYT Bl §9 3IABR & AgH A GO fHar omar v b afe fedr aafad a1
ey Sad & A™ 9 o9 A UofieRo BRA dRT hls SoR 9 UdRIol 8 df g8 feid
27—12—2025 I UTd: 10.00 §91 JATATT AT Tt BIIR BIH AT SR g Yaxrol forRad wu
H U H | AT UIRAT HI S USHPpd HRT GRT 3 IIRG R Ay ST | $9& SURT
PIS W IR T YaRTST PIfdel THARIT - 81T |
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M feTd 30—11—2025 BT TR SRR T HIgR IIeTald I o fhar T |

AR | FEIRT / —
HRIBNI TUSIIDBN |

HAgyR, FSTar HiTsT (f2oYo) |

g QT HEId FHEdl T Avfl (GE¥iieleR) SaRisgR, fSem wimer (fRovo)
HHBEHT F0 : 44 /TR0 / 2024 amrg Uit : 23—12-2025
iford Rig onfe 99m g YW 9 o1y |

vy —dHdm fH @ TR 493, WAl TRR 871, @RI ol 4689, YHAT ATGTET 0—29—00

BFCIUR, ATHIT HETl BRYI, HIG g d8dlel SIIRNEYR, fSTelr wivrer (fBovo) |

AT /AT g9 ——1. gaRil M YF WM M [UAH WM, 2. Jdd RIERD <dl gEAT M1 /M
SUATH WMT & aRA—— a. A YH1e G391 RERT odl, Fardl w1a g €0 Sire, dediel o,
ﬁrrngﬁ?g{f%oqmb.ﬁﬁﬁﬁ%ﬁﬁﬁ@wmﬁa@wﬁ,@oa
SY—TENTe Mgy, RTefl HiTe, %OHOI c. Sl GA <dl g RPERT <dl ol SRl AT
grat fardt 1@, S0 9 e gogR, [Tl sRQR, f2ovo | d. Wl g 9aqd {AR g3 RERT
| e. ST HOM <41 Uil %90 #f1 defad AR G REART <4, Farest TTig @ ST SRTe, TEee

oIz, 57elm R, f2ovo |

SWRIF] JHeA! H YISO Bl Bg FHT SIRT B ST Geb © | IR g1 drilel AR
T | T B & | W welid g 2 5 Swied ufiardt 36 dedm & e # ofg T8 o
RET B |

3 9 HEI /FART g1 gfua fear Siren © b afe fadt it ufdardl &1 g9 a9 4
Pl SOR/ RIS 8 dr 98 s 23—12—2025 I TIUSR 02.00 g REERS H IrATeIdT AT
JHTATT BIOR JATAHY RAT B FAhd & | BMOR 9 A DI Fd H FHATAR THoRwT Hridre]

I F AT SR |

37T faieh 24—10—2025 BT WX EXIER T HIBR IAaTeld GIRT STRI 3T |

AER | SATEIRT / —
AEIS FHTEdT werd Srofl,
SRR, ot wivrer (fRovo) |

§ QT HERIS FAEd! fgdia S1vh d A9 dediesR, MeMyR, e siver (fRovo)

b gpeAT — APHE I Wl ARG U=l : 05—01—2026

UHTN <Al G919 3T ST 3ffe

v ——qa saPId AhhE S I T AR G BT O, Maril "8 SRUTR
HAISTT, Ud IU—Tg9Id JATAYR, STalT HivTel, fRovo TRald HRT aiY |
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LA GG M 3H STl

99d DT HPhE I G Ig © fb A1 Ul 79 FAR YF dearor ==, fardl
HET STRUTR, ISl Ud IY—dgdlel ATHYR, USIR gl Feblg, STl BiTel | @rar =0 41,
AT [0 47, WERT fHT 2, YpAT AT 00—14—97, 80 Mic WTdT €0 43 WdHT <0 49 T 50
ORI fHdT 3 YpdaT ATGTET 00—18—00 B0, WTAT H0 44, WM 0 51 WGART fb<T 3 IbaT ATare
00—03—06 80, WTAT 50 45, WdIFI H0 52, WART fh<iT 2 YHAT ATETET 00—03—61 B0, WTAT 0 225,
AT H0 287, T 289, WART <l 4 YHaT ACIGT 00—08—25 80 ITHAT HETT C8® STHEG! AT
2021 2022 WQTAT H0 98, AT H0 126, T 127, WART fHAT 8 IHdT AT 00—70—21 TO, ATHAT
HeETd JATTHYR, STHTEG] ATl 2022 2023 WAT 0 110, WM 0 157, WART 50 1363, Ibal ATaTal
00—02—38 ©0, WTAT 50 111, WAIMT 50 158, T 159, WERT fh<T 6 Yhal ATGTAl 00—22—53 O,
T |0 112, AT S0 160, AT 162, WART fH<T 27, YpdT dIEIE] 00—86—47 80, WIdT <0 113,
AT |0 163, WART fbdr 9 YHaT dTQTel 00—30—86 20, WIAT H0 114, WAMT 0 161, WART
fdT 2 YPpaT ATETET 00—06—49 B0, WTAT 0 115, WM H0 165, WART 0 1355, YhdT Araral
00—15—83 B0, WTAT H0 117, WA H0 167, WA fH<T 4, YHaT ATETE] 00—12—34 20, &TAT 0
118, TAAT 50 163, WART fb<T 3 YHaT ATETET 00—01—07 B0, WIAT 0 119, WT H0 169, T
176, 99T fHAT 49 YHAT TGS 02—29—57 B0, WIAT H0 120, AT F0 177, WART F0 1155,
IHET dIeTel 00—13—29 80, Tl 0 121, WAl 50 178, o7 179, G@ORT T 4, YpaT TRl
00—03—79 B0, WTAT H0 122, WA 0 180, T 184, W@HRT bl 9, YbaT ATGTEl 00—21—79 O,
T S0 123, WA H0 185, T 189, W fdh<dl 6 hdal IGIAl 01—24—24 B0, ATHAT HETA
STTRRUTIR STHTEG] Tel 2020 2021 |

SWRIF JHEAT Sadblel Ahha—Io—Ta] Uil & ufd {99 HAR g3 b o=,
R ATl SHTRUR, HIGT Ud Iu—dedial JATeMQR, STl Hivsl, f2odo 24 A gd ORI A
JTIAT &1 AT © SR NS I ST Hig Aq—9dl 7 It FHT 2 | 39 IR § WM gford wee
TG H Y% S R T 40 23,/18 (1) 50 /5A, f&HAIH 09—01—2001 &7 WAH@! &S Hars
T@%W@m#mﬁmaﬁ%%ﬁ?ﬁaﬁwaﬁﬁﬁmmw%m goll # A% 1 @1
SABIeT HhRE—SA—gax] IHD 19 T g TR&ID [har ofd |

3T 9 3¥ASR & A W 79 $AR G S I GF ERI, ARl ST,
IU—TEATA MAAYR P G MM a1 dl Jaa far orar 2 6 afe ST 39 R IR @i
SOR /TaRIST 81l a8 fasid Ul 05—-01—2026 ®I 39 37aTeld | IR SMHR TTAT ok / TaRTS
U PR FHAT & | TR 9 MM & IR H AR (HRGT HRAE! 3 H a5 SRl g
AFHE—IA—TIR] BT SABTe TaldH B IR N HrIare! 3t # g Seft

AR | FATEIRT / —
TEId AR fgda oiof,
AR, fSter wireT (fBovo) |

In the Court of Sh. Kartar Chand, Marriage Officer-cum-Sub-Divisional Magistrate
Shahpur, Distt. Kangra (H.P.)

1. Shri Sunil Sandal s/o Sh. Harman Singh, V.P.O. Chari, Tehsil Shahpur, Distt. Kangra
(H.P.).
2. Smt. Nisha d/o Sh. Prem Nath, r/o C-204, Gandhi Vihar, Distt. North West Delhi.
.. Applicants.

Versus
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1. General Public.
2. Local Registrar, Gram Panchyat Charri. . .Respondents.

Subject.—Application for the Marriage Registration u/s 16 of special Marriage Act, 1954.

Applicants Shri Sunil Sandal s/o Sh. Harman Singh, V.P.O. Chari, Tehsil Shahpur, Distt.
Kangra (H.P.) and Smt. Nisha d/o Sh. Prem Nath, r/o C-204, Gandhi Vihar, Distt. North West
Delhi has filled an application u/s 16 of Special Marriage Act, 1954 alongwith declaration in which
they have stated that they have solemnized their marriage on 06-11-2025 at Delhi as per Hindu rites
& customs.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding the registration of this marriage can file an ojection personally or in
writing before this court on or before 20-12-2025. After that no objection will be entertained and
marriage will be registered accordingly.

Sd/-

Seal. (KARTAR CHAND),
Marriage Officer-cam-Sub-Divisional Magistrate,

Shahpur, Distt. Kangra (H.P.).

In the Court of Sub-Divisional Magistrate, Exercising the Power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1.  Rohit Rana aged 23 years s/o Sh. Raghubir Singh, r/o Village Ghandwar, Post Office
Surani, Tehsil Khundian, Distt. Kangra, H.P.

2. Sakshi Kumari aged 23 years d/o Sh. Uttam Chand, r/o Village Malaharu, Post Office
Lanj, Sub-Tehsil Har Chakian, Distt. Kangra, H.P. .. Applicants.

Versus
General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 29-10-2025 at Shree Mahakali Kamakhya Devi
Bharmat Palampur Distt. Kangra, H.P. and they are living as husband and wife since then, hence
their marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 02-01-2026 at 11.00 A.M. The objection(s) after 02-01-2026 at 11.00 A.M. will
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not entertain by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this 25th day of November, 2025 under my hand and seal of this office.

Seal. Sd/-
Sub-Divisional Magistrate-cam- Marriage Officer,
Jawalamukhi, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Rajesh s/o Sh. Basant Ram, r/o Village Chanol (409), P.O. Kuthar, Tehsil Krishangarh,
Distt. Solan (H.P.) declare that I have changed my minor son's name from Shnu to Shanu. Please
note all concerned for further.

RAJESH

s/o Sh. Basant Ram,

r/o Village Chanol (409), P.O. Kuthar,
Tehsil Krishangarh, Distt. Solan (H.P.).

CHANGE OF NAME

I, Anil Chauhan s/o Sh. Roop Lal Chauhan, r/o Village Koti Kiyari (106), Tehsil Kothkhai,
Distt. Shimla (H.P.)-171204 declare that I have changed my name from Anil Chauhan to Anil
Sareik. All concerned please note.

ANIL CHAUHAN

s/0 Sh. Roop Lal Chauhan,

r/o Village Koti Kiyari (106),

Tehsil Kothkhai, Distt. Shimla (H.P.)-171204.

CHANGE OF NAME

I, Mehrun Nisha d/o Sh. Sultan, r/o Village Hat Kot (467), P.O. Kunihar, Tehsil Arki, Distt.
Solan (H.P.) declare that I have changed my name from Mehrun Nisha to Mahrunisha. Please note
all concerned for further.

MEHRUN NISHA

d/o Sh. Sultan,

r/o Village Hat Kot (467),
P.O. Kunihar, Tehsil Arki,
Distt. Solan (H.P.).
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CHANGE OF NAME

I, Dhan Devi w/o Sh. Deepak Kumar, r/o Village Dhar (242), P.O. Badhonighat, Tehsil

Baddi, Distt. Solan (H.P.) declare that I have changed my name from Dhan Devi to Dhandei. Please
note all concerned for further.

DHAN DEVI

w/o Sh. Deepak Kumar,

r/o Village Dhar (242),

P.O. Badhonighat, Tehsil Baddi,
Distt. Solan (H.P.).

CHANGE OF NAME

I, Prashotam Dutt s/o Sh. Bala Dutt, r/o Village Neri Nawan (157), Tehsil Pachhad, Distt.

Sirmaur (H.P.)-173102 declare that I have changed my name from Prashotam Dutt to Purshotam
Dutt. Please note all concerned for further.

PRASHOTAM DUTT

s/o Sh. Bala Dutt,

r/o Village Neri Nawan (157),

Tehsil Pachhad, Distt. Sirmaur (H.P.)-173102.

CHANGE OF NAME

I, Bhawna d/o Sh. Nain Singh, r/o Kala Niwas, Near Chamunda Mandir, Ward No. 3, Bye

Pass Solan (H.P.) declare that I have changed my name from Bhawna to Kumari Bhawna. Please
note all concerned for further.

BHAWNA

d/o Sh. Nain Singh,

r/o Kala Niwas, Near Chamunda Mandir,
Ward No. 3, Bye Pass Solan (H.P.).

CHANGE OF NAME

I, Bandna Devi w/o Sh. Rajeev Sharma, r/o Village Rurhan, P.O. Baloh, Tehsil Bhoranj,
Distt. Hamirpur (H.P.) declare that I have changed my name from Bandna Devi to Vandna Devi. I
shall be Known as Vandna Devi for all purposes in future. All concerned please note.

BANDNA DEVI

w/o Sh. Rajeev Sharma,

r/o Village Rurhan, P.O. Baloh,

Tehsil Bhoranj, Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Neelam Kumari w/o Sh. Vikramjeet, r/o Ward No. 5, Village Bhadgwar, P.O. Bhawarna,
Tehsil Palampur, Distt. Kangra (H.P.) declare that in my Aadhar Card bearing No. 6681 4636 3713,
my name is wrongly entered as Manu Katoch w/o Vikramjeet Katoch. Whereas my correct name is
Neelam Kumari w/o Sh. Vikramjeet. I shall be known as Neelam Kumari w/o Sh. Vikramjeet for

all purposes in future. All concerned please note.

NEELAM KUMARI
w/o Sh. Vikramjeet,

r/o Ward No. 5, Village Bhadgwar, P.O. Bhawarna,
Tehsil Palampur, Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Narender Singh s/o Hem Singh, r/o VPO Shiah, Tehsil Bhunter, Distt. Kullu (H.P.)
declare that my daughter's name is wrongly entered as Poonam Thakur in Aadhar Card. Now I
intend to correct my daughter's name as Gayatri Thakur in Aadhar Card. Concerned note it.

NARENDER SINGH

s/o Hem Singh,

r/o VPO Shiah, Tehsil Bhunter,
Distt. Kullu (H.P.).

CHANGE OF NAME

I, Jiva Nand s/o Mool Chand, r/o Village Narogi, P.O. Chhenour, Tehsil Bhunter, Distt.
Kullu (H.P.) declare that my son's name is wrongly entered as Saurav in Aadhar Card. Now I
intend to correct my son's name as Sourabh in Aadhar Card. Concerned note it.

JIVA NAND

s/o Mool Chand,

r/o Village Narogi, P.O. Chhenour,
Tehsil Bhunter, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Asha Guleria aged about 51 years w/o Sh. Virender Singh Guleria, r/o Guleria Niwas,
Below Gurudwara, Sanjauli, Shimla (H.P.)-171006 declare that I have changed my name from
Asha Devi. Asha Verma (Old Name) to Asha Guleria (New Name). Both are same person. All

concerned please may note.

ASHA GULERIA
w/o Sh. Virender Singh Guleria,

r/o Guleria Niwas, Below Gurudwara,
Sanjauli, Shimla (H.P.)-171006.
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CORRECTION OF NAME

I, Sohan Lal s/o Sh. Sant Ram, r/o Village Valain, P.O. Chanog, Tehsil & Distt. Shimla
(H.P.) aged about 48 years, declare that my son's correct name spelling is Piyush whereas in the
Aadhar Card No. 3362 2510 6218 my son's name spelling has been entered as Papiyush which is
wrong. It may be corrected as Piyush.

SOHAN LAL

s/o Sh. Sant Ram,

r/o Village Valain, P.O. Chanog,
Tehsil & Distt. Shimla (H.P.).

CHANGE OF NAME

I, Kusum d/o Sh. Janki Ram, r/o Village Nadoh, VTC Nadoh (39), P.O. Solan, Distt. Solan
(H.P.)-173212 declare that I have changed my name from Kusum to Changi Devi. Please note all
concerned for further.

KUSUM

d/o Sh. Janki Ram,

r/o Village Nadoh, VTC Nadoh (39),
P.O. Solan, Distt. Solan (H.P.)-173212.

CHANGE OF NAME

I, Mohan Lal s/o Sh. Babu Ram, r/o Village Jathot, P.O. Navgaon, Tehsil Arki, Jathot
(225), Distt. Solan (H.P.)-171102 declare that I have changed my minor daughter's name from
Niharika to Navya. Please note all concerned for further.

MOHAN LAL

s/o Sh. Babu Ram,

r/o Village Jathot, P.O. Navgaon,
Tehsil Arki, Jathot (225),

Distt. Solan (H.P.)-171102.

CHANGE OF NAME

I, Nisha Devi aged about 31 years w/o Sh. Chunni Lal, r/o Village Rilli Kalan, P.O. Ekhoo,
Tehsil Baddi, Distt. Solan (H.P.)-173205 do hereby declare as under that the name of my son has
mistakenly mentioned/entered in the Aadhar Card having No. 5952 9053 3148 as Kanyansh. Now I
want to correct my son's name in the Aadhar Card as Kavyansh Dhamalu from Kanyansh. Please
note all concerned.

NISHA DEVI

w/o Sh. Chunni Lal,

r/o Village Rilli Kalan,
P.O. Ekhoo, Tehsil Baddi,
Distt. Solan (H.P.)-173205.
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CORRECTION OF NAME

I, Murari Lal s/o Sh. Bhikham Ram, r/o Village Shalog, P.O. Bassi, Tehsil Chachyot,
District Mandi (H.P.) declare that [ want to correct my minor son's name as Santosh Kumar instead
of Santos in Aadhar record. All concerned please note.

MURARI LAL

s/o Sh. Bhikham Ram,

r/o Village Shalog, P.O. Bassi,

Tehsil Chachyot, District Mandi (H.P.).

CHANGE OF NAME

I, Sanjay Kumar Dhiman s/o Late Sh. Desh Raj, r/o Village Muhalkar, P.O. Chahri, Tehsil
Nagrota Bagwan, Distt. Kangra (H.P.) declare that I have changed my son's name from Sarthak to
Sarthak Dhiman. All concerned note.

SANJAY KUMAR DHIMAN

s/o Late Sh. Desh Raj,

r/o Village Muhalkar, P.O. Chahri,

Tehsil Nagrota Bagwan, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Shallu Verma d/o Shamsher Singh, r/o Near Pul Wala Bazar, Mohalla Kumharian, VPO
Una, Tehsil & Distt. Una (H.P.)-174303 declare that I have changed my name from Shallu to
Shallu Verma. All concerned note.

SHALLU VERMA

d/o Shamsher Singh,

r/o Near Pul Wala Bazar,

Mohalla Kumharian,

VPO Una, Tehsil & Distt. Una (H.P.)-174303.

CORRECTION OF NAME

I, Mahant Ashutosh Giri ¢/o Dolunala, P.O. Dobhi, Tehsil and District Kullu (H.P.) declare
that in my Aadhar Card my name Amardeep Guruling Vagatra is wrongly entered. My correct
name is Mahant Ashutosh Giri.

MAHANT ASHUTOSH GIRI
c/o Dolunala,

P.O. Dobhi,

Tehsil and District Kullu (H.P.).
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CORRECTION OF NAME

I, Ishwar Kaur w/o Swaran Singh, r/o Village & P.O. Dehlan, Tehsil & District Una (H.P.)
declare that my name in my Aadhar Card have been wrongly entered as Ishar Kaur. Whereas my
correct name is Ishwar Kaur. All concerned note.

ISHWAR KAUR

w/o Swaran Singh,

r/o Village & P.O. Dehlan,
Tehsil & District Una (H.P.).

CORRECTION OF NAME

I, Tsering Dolma d/o Tashi Phuntsog & w/o Sh. Ram Swaroop Sethi, r/o Village Seri,
Ward No. 2, H. No. 101, NAC Nadaun, Tehsil Nadaun, Distt. Hamirpur (H.P.) declare that in
Family register & Voter ID my name is wrongly entered as Vimla Devi. Whereas my correct name
is Tsering Dolma. Please note.

TSERING DOLMA

d/o Tashi Phuntsog,

& w/o Sh. Ram Swaroop Sethi,

r/o Village Seri, Ward No. 2, H. No. 101, NAC Nadaun,
Tehsil Nadaun, Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Sohan Lal aged about 52 years s/o Sh. Radha Krishan, r/o Village Haliara, P.O. Goela
Panner, Tehsil Nalagarh, Distt. Solan (H.P.) declare that correct name of my minor son is Hari Om
but in Aadhar Card wrongly written as Hori Om. Now I want to get name of my son corrected in
Aadhar Card as Hari Om. All concerned note please.

SOHAN LAL

s/o Sh. Radha Krishan,

r/o Village Haliara, P.O. Goela Panner,
Tehsil Nalagarh, Distt. Solan (H.P.).
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